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Item-24

M.A.1910/2001 in
CP-314/2001
0.A.217/2000

1 1 .9.2001

Present: Sh.S.N.Anand,counsel for the applicant.

We have heard Shri Anand appearing on behalf

of the applicant in the present M.A. By the M.A.,

applicant seeks revival of C.P.No.31 A/2001.

By an order passed on 6.7.2001, aforesaid C.P.

was disposed of by reiterating the directions contained in

the order of 22.9.2000 passed in OA No.217/2000 and a

period of one month was granted to comply with the

directions. It was further observed that in case of

non-compliance, a strict view will be taken and it was also

clarified that in case of non-compliance, applicant will

have liberty to revive the present contempt petition.

Applicant, in the circumstances, has instituted the present

M.A. for revival of the aforesaid C.P.

Having regard to the aforestated facts,

'^.present M. A. 1 91 0/2001 is allowed. Aforesaid C.P. bearing
C.P.No.31 A/2001 is restored to file.

#

#

L

i,

%

Issue fresh notices on the Contempt Petition

NO.31A/2001 returnable on 16.10.2001.
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CP 314/2001 IN

OA 217/2000

15.10.2001

1

Present : Shri S.N.Anand.counse1 for the applicant.

Stands over to 22.11.2001 in order to efiahlo the

respondents to put in their reply.

(S.A.T.Rizv i )
Member (A)

/sns/

sV

o

'k Agarwal)
Chairma

(Ash

^4

I- 4
! I

#

%

m

• i



1  ' ci3.'tz±":.

Item-17

22.11.2001

CP-314/2001 IN

0Ar217/2000

Present: Sh. S.N.Anand,,

counsel for applicant..

Sh. S . P - Pandey,

ecunse1 for respondents.

Respondents" counsel states that in CWP~5577/2001
^  »

case has been fixed for- 23.1.2002 by ;the Hon"ble High Court.

It is observed that vide order dated 11.9.2001 the

<•

period of one month was granted to the respondents to comply

with the directions of the Court made in OA-217/2000 on

22.9.2000. The' respondents have yet not complied with the

directions of the Court nor any stay has been granted by ths

Hon " b 1 e High Cou r t. T he respon den t s . va r e • g i ven a period o f 13

days to comply with the directions of this Court failing whicfi

F!esp.3 should remain present in the Court-on the next date of
N  • •

hearing.

LiSt on 14.12.2001.

Dasti order.
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29.1.2002

|CP 314/2001 IN
OA 217/2000

Present:-Sh.S.N.Anand, counsel for applicant.
Sh.S.P.Pandy, counsel for respondents.

We are informed that this case is pending before

High Court and ''fixed for 23rd April, 2002. Learned

counsel for the respondents seeks and is allowed, two weeks

to produce a copy of the said order. List on 12.2.2002.

(M.P.Singh)
iMernber (A)

(Dr.A.Vedaval1i)
Member(J)
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12-2-2002

CP 314/2001
OA 217/2000

#

j,.i'

Present : Shri S.N.Anand, Id. counsel for the #
applicant through Id. proxy counsel
Shri P.P.Ralhan.

Shri S.P.Panday, Id. counsel for the #
respondents.

Shri Panday, Id. counsel states that a Writ

Petition filed by the respondents against the J
Tribunal's order date 22-9-2000 in OA 217/2000 in ^

\  A
which the Hon'ble High Court has passed the order. He

seeks and is allowed one week's time to file a copy of

the said order passed by the High Court.

2. List the CP for hearing on 20-2-2002.

m

Mi

m

#

i



I

-^«->nj)^

-a^, ̂ 5 QL^ ^

''d^^ >v^ ̂ r^'^'^-^ci ^ 1^

v-r df^r t^-tr-i^-r-^

5-1 ̂x,.^ k^i.v
-^-i- vT j-a^=p vj^ , ̂ ^ _

(-r-A, iT^^ W7 dj
>^y?^ Lji^^
^ ̂

A
1-t. \ "C iig

dip


